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-§Shri-Raghu Ramaiah]

" Probably, ‘my hon. friend knows that for
1975 the consumption target is 5,000,000
tonnes and we have now planned for a target
of 49,56,000 tonnes of nitrogenous fertilisers.
Similarly about other cases. It is very difficult
to say to what extent a particular project will
affect the whole target; after all, you have to
take inta account the entire gamut of produc-
tion,. the various schemes on the anvil and
aJso new ones which may come out.

. SHRI NARENDRA SINGH MAHIDA
(Anand): The people of Gujarat are very
anxioys about this scheme because it involves
the development of a backward area also.
Everywhere in our constituencies people are
asking questions about the Narmada and the
Mithapur Projects and, naturally, they are
eager. Moreover, the Tatas have said that
this scheme is feasible only at Mithapur and
nowhere clsg in India. May 1 know what
substantial modifications have been made in
the proposal recently in the light of the
criticism made by the Planning Comunission ?
May 1 also know whether the Government
of India have noted that the Shah of Iran is
visiting lndia next month and that negotia-
tions would have to be carried on with the
Iranian Government? In view of this, will
the Government come to a decision before
the arrival of the Shah here? Thirdly, is the
Minister aware that in South East Asia,
which I had the honour to visit some time
back, there is a lot of effort in all the countries
to develop fertilisers in a massive way and to
help agro-industries? In view of this, in
order-to help farmers will the Government
come to an early decision in the matter?

..8HRI. RAGHU . RAMAIAH: The
Government- are fully aware of the anxiety
of tiee members of his constituency and that
‘will certainly be borne in-mind in coming to
-a decision of this nature. As regards modi-
fications, 1 had myself mentioned last time
some of them and I will repeat it if you
permit me.

", MR. SPEAKER: . If it is repetition, you
need not do that.

SHRI NARENDRA SINGH MAHIDA:
He has not replied to the question whether
the decision will be arrived at before the
arrival of the Shah of Iran in India.
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MR. SPEAKER: Papers to be laid.

12.54 brs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT AND CERTIFIED ACCOUNTS
OF INDIAN AIRLINES AND REPORT ON THE
COMMISSION OF RAILWAY SAFETY

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Sir, on bchalf of Dr. Karan
Singh, 1 beg to lay on the Table—

(1) A copy of the Annual Report of
the Indian Airlines for the year
1967-68, under sub-section (2) of
section 37 of the Air Corporations
Act, 1953.

(2) A copy of the Certified Accounts
of the Indian Airlines for the year
1967-68 together with the Audit
Report thereon, under sub-section
(4) of section 15 of the Air Corpora-
tions Act, 1953.

[Placed in Library. See No. LT-
2759/68)

&

~

A copy of the Report on the working
of the Commission of Railway
Safety for the year 1966-67.
(Placed in Library. See. No. LT-
2760/68)

AcTs UNDER UTTAR PRADESH STATE
LEGISLATURE (DELEGATION OF
POWERs) AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA): Sir, |1 beg to lay on
the Table a copy each of the following
President’s Acts (Hindi and English versions)
under sub-section (3) of the Uttar Pradesh
State Legislature (Delegation of Powers)
Act, 1968:—

(1) The Uttar Pradesh Tolls Valida-
tion Act, 1968 (President’s Act
No. 33 of 1968) published in Gazette
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of India dated the 2nd December,
1968.

(2) The Uttar Pradesh Public Moneys

(Recovery of Dues) Amendment

Act, 1968 (President’s Act No. 34

of 1968) published in Gazette of

India dated the 2nd December,

{Placed in  Library. See. No. LT-
2761/68]

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

FORTY-SECOND REPORT

SHRI KHADILKAR (Khed): Sir, I
beg to present the Forty-second Report of
the Committee on Private Members' Bills
and Resolutions.

12.55 hrs.

ESSENTIAL SERVICES MAIN-
TENANCE BILL Contd.

HEYEY, ATIHY g4 FR i S adfra
gfads ¥ faw 9T agi agw @ @
oY &Y SqTEIE wEYEw X gw A & g
HTAY IZTT JTY 9T 2 AIHY FAET W
Fafedz Afoevm & am W | FBAA
g WY ¥ X AT Ay @ § ) I
Wy doE @ §:

“whether the provisions relating to
delegation of powers contained in the
Essential Services Maintenance  Bill,
1968 are of a normal or exceptional
nature and (2) whether the notifications
to be issued under the said Bill, when
enacted, should be laid on the Table
of the House before they come into
operation or after. ..’

W AR AT FHE @ wgy fe F A
an @ § g aug fag dfeT g/ Af

AGRAHAYANA 27, 1890 (SAKA)  Maetenanes Bill

185

i 7€ & | R are ¥ qar .
fr gt far ww W wg v i
FereT w73 At § o T wr g w
3 WA T FRE & WA v e |
LR R R LR LR R
ATy 3 ¥ forg Sufeqa Y mar | A AN
ferferer aT it @1 a7 &Y WA W W
¥ arq o ger § ¥ argame A
oyl I W ff 3a% Ok F A
& 97 fe F - s d
gqaT g A0 | T & W wwA &
F17 & g fecdt ety »ft wrae wfe
F A AETS T A AT Wy
q3g Iaw g1 6 WA A A 9%
w43 fa f T s gaEfig
qATE A A w7 qmwﬁarg
W AT 7 A AN a2 a1y Y
TgT AT & qwwTy AN 3 o e o
T o qﬁ T gw gut fe ¥
*m@rtr( ¥ faergw MR m'

AT

SHRI NARENDRA SINGH MAHIDA,
(Anand): Itisa reflection on the Committes.

sft vy forrd :  gad FoweerT 6
w7 AT § ¥ TAT (@Y qTfAT F AN
£ | oz T WA § aw § oI WA
ST N o wTH T § A suferm
®7 ¥ ) B JA AR H qET Saw
T oY frraa T w wfawred o
A AYA B AL Y AT A AW |

& s dr ¥ factg & ¥ g § wop-
w3 AT | IAE AT WITHY qAT WA
fir & way Frre T g § 4 ag O
q% T AT 7 ¢

“In the light of the previous prece-
dents and the aforessid judgments of
the Supreme Court and the nombly
High Court and after considegihg all -
aspects of the marter, the Committee



